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Present: Shri A.Ke.

Chaturvedi counsel for
applicant.

None for respondentqs

The office report is that noticeé vere
issued to respondents, In the cirgumstanceg,
thaidirection is given to Shri Anil Srivastava,
addl, Govt,., Counsel available in the court
room to take notice on behalf of r&spondent
snd assist the Tribunal in securing the

counter affidavit on behalf of them, Let th
counter affidavit be filed within 5 weeks ta

wnich the applicant may file rejoinder affidavit

within 2 Weeks thereafter. List this case
on 16-10-89 for orders/hearing as the case
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Hon'® Mr. D.K. Agrawal, J.M. ™
Hon' Mr. K. Obaﬂal A, M.

17/10/89 shri A.,K. Chaturvedi, counsel for the applicant and
Shri XX Arjun Bhargava, Counsel for the respondents
are present and heard.

Counter affidavit has not been filed on behalf of
the respondents, 7Sn the request of Shri A. Bhargava,
counsel for the respondents, respondents are hereby
directed to file counter affidavit within four weeks
to which the applicant may file rejoinder affidavit,
if any, within two weeks thereafter, -

y . As regards interim prayer, learned counsel for the

eespondents informs us that no post of.Skilled Black

3mith are vacant as on date and he further undertakes |
that two posts of Skilled Black Smith,ilf and when they? : 4
come to exictemew, shall not be filled.accordingly

l we direct the respondents that the wo posts of Skilled

Black Smith, if and when they fall vacant, shall remain
unfilled till further orders of the Tribuanal. List

this case on 21-12-89 for hearing. ﬂ '

) 4ﬁ4;“*r Copy of this order be given to the counsel for the parties
e as desieed, {}ﬂ

b . ;7
i‘(’./l B 4 ’< C\f\(' 4»-‘(\
aul”

JoMr N
(sns)

E ‘ R
No ey Het
'“ . ﬂdﬁ&w‘ M hy.
n ‘ %@ - -
, ) L
. 'LC) ‘/z'




i i?/d‘?‘u)

~>v
R S _ 8 NN
SeTLar .’ Rpicf Crder, Mentioning Reference ) How complied‘
or if neccssary’ with ant
o ’ date of
Groor ) » ccmpliance
nd dﬁ‘.tj -

Hon' Mr. Justice Kamleshwar Nath, V.C.
Hon' Mr. K, Cbayya, A.M.

21/12/89 Shri Arjun Bhargava counsel for the ¢pposite
parties says that he has received narrative
and the counter is under preparation.

He requests forzggoi%egiéoﬁfge to file counter,
to which the gpplicant may file rejoinder,

if any, within two weeks thereafter.

| List this case for hearing on 6-2-9Q, .
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22223 1 Hon, ¥r. O K. acgrawval, J.M., M Es)
Hon, o, K. Obayva, Aele

shri. -». Hannan, for the apglicant and

¢ Jtoil. o. Bhargava, for the opposite parcies arg
presant. fhe counter affidavit has not baen
¥illed despite opportunities, Shri, A. Bhargavy,
houaar, sseks shooo iime to file reply.
Allowed. Lat, counte: airidavit be filed within
hereol and rejoinder affidavit, if any,

'
e filed within 2 weseks, thereafter,

List it for hearing on 30,8.1990.
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no~a.rf. Justice T.C.lriva teve, V.G,

50" e L. AeB3.60rktl i, Sl TOCT.

(i.o~. [ Z.Jus*ice U.C. Srivasteava,

Dre aprlii =t WD var ¢up-mel.c. in rerpect
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. .

£i.e grolicants of ered t. agelvas ¢ tlh.ey Were

found fit an: t at is Wy thelr -emer were inacludesd

i~ tre Panel. r.2dicel examitetion 150 took place
and they were fou-d IZit. 1t .oul. tl ey were fully

ualifiec and trey leo zonliczc £:r thiz2 posts to be

filled un by dirzct recruit#ent, for wiich their
rames Jere callec from t.e Imployment Exthange but
they veze not cgiven aypoi:tﬁent.rbe #adplicants made
i
rep atec efriorts but ti.ey h@ve ~ot beesn given ttre
popointment. Ultinetely, ti.@ | ave aooroacied tiiis
fribunal u-der sscti - 19 oﬁ tii Admirictretive
Pribu ales Act, 1985. !

}

V.C)



e

a1
5

. | \ .
2. e respoy-on g .ave ¢o toste. the claim of
3

the asdlic e stolity tlit chie panal was £ormed

- —

i1 snticipatior tiat tl.e ban orcer for £illirg up
|
t:.0 posts will be lifted but T.e ban was extinded

d

for iGefirite deriod.loif i ormation was given

to tle epplicant o~ 29.5.B6 cteti~g tl.at rno further
!
actiom can be takev?or furtl.e: proceedi~gs in t'e

H

3. e panel wes presarm. in rospsct of tre
veCanclies wiich existed. sceordingly the respondents

zre .irectesc o co sicer tie anliconts' cese first

il
LOr ajpointment i~ r sneck of pusts which vere

existing iz the partel ¢ only eftor exhausting tle
panel, tle outsiGeis mey be ¢doo0ointec. The life of
ti.e parnel si.zl1l be COuﬁtié £rom tl.e date the pan

Yas romoved., No or.z=r &3 £ cdoots.
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In the !'on'ble Central Administretive Tribunal,

Circuit Jench, Lucknow

0.h. ¥o. 117 of 1089 (L)

R
Ashok Kumar and another +.. Applicants
Versus
Union of India and others, oo Respondents
Rejoinder of the Reply filed by Respondents
I, Ashok Kumar; aged about 28 years, son of
;\ Shri Shiam Sunder, resident of 4 328, lL,A.L. Lucknow,
A
\‘ 917f states on oath as under :-
K
. 1, That the deponment is applicant no.l in the

above mentioned case, as such he is fully conversant
with the facts and circumstances of the case. The
applicant is also doing 'Pairvi' on behalf of other

applicant,

2. That the contents of para 1 of reply are not

disputed.

1412§EF‘§; : 3. That the contents of para 2 of reply are not
e %) R admitted, paraz 2 of arplication are reiterated as correct
It may be pointed out that the case is related to the
Union of India for recruitment to the post of Skilled
Block Smith in the carriage and weagon shop, Northern

Railway, flambagh, Lucknov,

4, That the contents of paras 3, and 4 of renly

are not disputed,



5.
vehemently denied, para 5 of application are reiterated as

That the contents of para 5 of reply are

correct. The application is well within time. The final
medical test of applicants forfrecruitment took place on
1l4th June, 1988 and the applicénts vere declared fit, hence
they become entitled for appointment, when they were not
allowed *o join the duties, téey made a representation to
the repondent no.S, but no acfion has been taken on that

representation, When no reply'was given on representation,

he approached to the Hon'ble 'Tribunal.

6. That the contents Sf para 6(1l) are not disputed.

7. That the contents of para 6(1ii) of reply are not

admittéd, para 4(1ii) of application are reiterated as
correct., It may be pointed out that pest of Black Smith

in the C/W workshop, Worthern Railvay, Alambagh, Lucknow
are to be filled by direct recruitment to extent of Skilled
Block Smith by 25%, and name gfrom Employment Exchange

Lucknow weepe called in the;year 1985. The name of the

applicants being registereﬁ in the Employment Exchange were

forwarded for the said appbinﬁment to the opposite party,3.
'?{r&(\\\"‘% ke

8.

disputed.

That the contents of para 6(1iil) of reply are not

9. That the contenis of para 6(iv) of the reply are
not admitted, para 4(iv) of application are reiterated as
correct, It may be pointéd out that after withdrawn the

ban order on filling the posts by recruitment, the opposite
party no.2 had issued thé order for appointment of the
selected candida*es within date of 23.4.1986 to 2°.4.1987

when the order was not complied, another order was passed



- 3 -

regarding the appointment of the séiected candidate within
22.4,1987 to 30.6,1988, inspite offthe order of the opposite
party no.? the arplicants were notfappointed. It 1is pertinent
to mention here that once a candidéte 1s selected and his name
* is included in the select list for appointment, then he has a

right to be considered for appoiniment, when there 1s vacancy

arises,

Q0. mhat the contents of para 6(v) of reply are not

il
admitted, para 4(v) of application are reitertted as correct.

11. That the contents of ﬁara 6(vl) of reply are not
disputed. |
12. That the contents of para 6(vil) of reply are not

admitted, para 4(vii) of appliéation are reiterated as correct.
It may be pointed out that once a candidate is selected his
name was included in the select 1ist for appointment, then he

has a right to be considered for appointment as and when

vacancy arilses,

13, That the contents of para 6(viii) of reply are not
admitfed, para 4(1il) of application are reiterated as correct.

C;h It is important to mention here that the part of Skilled Block
Ml -—fg;ﬂ?T.Smith is still available in fhe 257 quota of direct recruitment
and the applicant became overage, as a selected candidate they

have right to be appointed. The opposite parties are bound to
appoint the applicants in the principal of premissory estopnle.

14, That the contents of paras 7 and 8 of the reply

are not admitted, varas 5 and 6 of application are reiterated

as correct.



1s5. That the contents of paras 9,10,11,12 and 13 of
reply needs no reply. | '

Dated:Lucknows ’y\gz\\%w
March y 1992 ;; Depo
:;; %i}n Pl

Verification

I the above named depodént do hereby verify
that the contents of paras 1 to 15 of the affidavit are

true to my own knowledge. Nothing is wrong in it and

nothing material has been concealed, so help me God.

N eg(%’ L

DatedsLucknow: ‘
; Deponent

(ot

Counsel

March
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Off. Rly. :%48

AT TR GeoRE AOR @& Res P gl T::;;aee
v.: o
Uttariya Railway Mazdoor Union \

=

{ Registered, Recognised )
Affillated to National Federation of Indian Railwaymen
&
Indian National Trade Union Congress

WORKSHOP DIVISIONAL BRANCH

C. P. SINGH ‘ Office : D-12, Grange Road, Railway
Divisional Secretary (Workshop's) ‘ Colony, Charbagh, Luckngw.
And Res. : L-79-B, Punjab Nagar, Railway
Vice President (Central) Colony, Charbagh, Lucknow.
\Ref. No.. URMU/§ -0 1v/Amv : | Date ...36.26288
The Dy.Copi.LO(W)' | : CA"L
N.Qly. C&¥ Shops,Amv.I1KO. ‘ : A’M’h@“"‘ A .
Dear Sir, . \ — T

Sub:-Recruitment of Twenty seven persons empane lled -
as Skilled in the trades of Blacksmith apd
" Carpenters under the guota of 25%.

It is understood that the subject panel is going to be
operated by you inspite of gross irregularities in forming
the panel which include, among others, noneconsultation with
this union, arbitry extension of time span of panel from 1984
to 30.6.86,preferring the candidates with I.T.1.dd@sma tnus
overlooking the candidates with higher educational qualificate
ion of Matriculate etc. What is more surprising is that the

bject panel includes such candidates who were earlier found
unsuitab.le for the posts of khalasis.'

it has also been brought to the knowledge of this union that
some of the Casual carpenters, recruited earlier,have been
promoted in skilled category and rest have been absorbed as
khallasis wno also should have been promoted as Skilled artisar
prior to the operation of the subject panel.

This union desires that in the light of the above irregule
arities, an impartial enquiry should be instituted to f£ind
. =¥, the truth and the operation of the subject panel should be
S ,.4 t in abeyance so that industrial peace may not be disturbed,

Yours fai ally,
4_\ 1\9;

( C.P.Singh )
Divli.secretary (W)/
& Vice President
(Central)/URMU

O US—

|
\

, Copy for kind information & n/action tose
‘ 1.GM/N.R1ly NDLS. g 0 c*{/’
> z.uenl.becy..umu,mnm.
3, C.W.E.,N.Rly.NDLS. M

SR T q\/\ﬁ’bu\l r_
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Hon'ble
In the/Central Administrative Tribunal,

Cireuit Bemeh, Lucknow

Ce’e Applieation Noe. 312 of 1991 \L}__
In re:
Ceiie Noe 117 of 1950

ashok Kumar & another cos Petitioner
Versus

Union oif India and amother .. OppesParties

ipplication ior farther interim relief

The petitioner most respectfully submits

as unier e



Before tne Central Administrative Iribunal,
Circuit Bemch, Lucknow

Oere Noe 117 of 1989

aghok Kamar and another eee Petitioners
Versus
Union of India and otha's ... Opps Parties

iffidavit in suppgrt of application
for further interim reiief

I, Mohd wasi alddiqui, aged about 26 yeers,
son oi uhri Mohd Layeed, resident of Gram & Post
Ujaryson, district, Lucknow, states on oath

a8 unier : -

Te That the above named deponent is applicant
noe< in the Original dpplication and authorised

to 40 tFPairvi' on behali of applicant noe.i, as

suach iully cofxva.’*sant with the facts and cirémstmed

of the casce

Ze That through the above Original Application
the applicants have prayed for Airection to opposite
parties to appoint the applicants on the post of
okilled Blacksmith with effeet from 15th June, 1988
with all consefuentisl benefits including payment
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of salary, allowances incluiing seniority.

3e That the Hon'ble Tribunal was pleased
to pass interim order on 17th October, 1989 as

under %

liont ble MreleKengerwal, JeMe

l‘iOﬂ' ble Mr. K.Oggza‘ HeMe

whri AeKe Chaturvedi, counsel ior the
applicant and chri irjun Bhargava, Counsel for

the respondents are present and heard.

Counter Affidavit has not been filed
on behalf of the regpondentse On the reduest of
ohri heBhargava, counsel for the respondents,
responient are hereby directed to file counter
affidavit within four weeks to which the applicant
may iile rejoinder nffidavit, if sny, within two

weeks thersaftere

hs regards interim prayer, learned
counsel 7or the respondents informs ug that no
post of ukilled Blackemith are vacant as on date
and he farther undertakes that two posts of
wikilled Black umith, i and when they come to exist,
shall not be filled. idccordingly we direct the
respondents that the two posts of okilled Black
wmith, 1f and when they fall vacant, ahall remain
unfillel till further orders of the Tribunale
List this case on 21121989 for hearing.
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Gony of this order be given to the counsel

ior the parties as desired.

A/ sa/=-
sielle Vele
Lo That inpursuance ot the dontble Tribunal

order tne respondient shall keep tta.poat of ckilled
Blacksmith unfilled till iurther orders of the
Iribunale The opposite parties have not filed any
counter affidavit in the above Original Application
and the Hon'ble Tribunal has been pleased to pass
Ixeparty hearing order which is fixed for 30th July,

1991,

5 That oppoaite party no.3 has issuel notices
dated 10th ,L\&E\;, 1991 and has advertise? three posts
5 Jkilled Blacksmith ont of which, ;:éeach is

for ueneral Cetegory, .cheinled Caste, .cheduled
fribes, F1e last date for submission of application
form is 15th May, 199%. The applicants are over-age
ior applying. 4 copy of the notice dated 10th spril

1991 1s annexed as amnexure Noeo-! to this affidavite

Se That the applicants will suii'er irreparable
loss i1 the selection is held inpursuance of the
notice dated 10th April, 1991 as the applicants
shall be deprived of their appointments 4despite
selection. The Honthle Tyibuinal may be pleased to
stay the selection impursuance of the notice Aated
10th april, 1991 ior the post of okilled Blackamith

Auring the pendency of the applicaticrn in the



0. justice or Airect tie onposite parties

interect
to smoint t e applicant on the post of tkilled

Blacksmith inpursuance of the earlier selectione

’,;'1!’ \A.\li}?L?’ f\%i&"&,/:!{f,ui
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'ateds L cicnow

Verification

I the sbove named deponent 40 "ereby
veriiy that the contents of paras 1 to 6 oi the
aitidavit are true to my own knowledgre HNotnaing
is wrong in it and nothing material Das bem
eoncealed, so help me Gode

A | ;\;‘ Ui L [L ‘
) e nd Wayie- Az on
Dat od; Lncknow; ’ !

May Q'? I

Deponent

I know the dhove named Aeponent, identiiy

him and he ltas signed before me.

A

“ztedt Lacknows AL

oy 2'7 1901

{

Advocat e
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In the Montble Central *dministsative Tribunal,

¢i:ouit “ench, T.ucknow

0.+ Yo, 117 of 1c8o (1}

3
N

Applicants

Ashox Lurer and cnother ees
?e?sﬁs

Respondents

Unlon of Tndia end othors |

of the Reply fi12¢ by Respondents

teloinder

I, /shok I'uzrr, epsd stcut 7 yerrs, son of
Shrd Shian Sundar, rcuident of 7 528, 1,/,L. Lucknow,
statos on otth ¢ under te ~

That tha danoneﬂtlis rnrlicant no,i in the

1,
ahovo rontiosned case, ns such he ig fully conversant

with tho facts and circumséancos of the case., The
opplicent is rlso d<in~ 1Waivyit on hehalf of other

applicant,
2. That the contonts of prie 1L of venly are not
disvutad, :
B Toe
™) 3, Thet the contents of pore © of venly are not

edmitted, pere 2 of applicatisn arc wof%arated as correot

It ncy be polated sut “ha* *+he ~rra 18 palctad %o the
oy varrultooot %3 the negt of Skilled

Onion of Indire
=8 verron shop, “orthern

~
-

Bloek suith in tla cerrie:
Railvay, flembzgh, Eau?j:v.

4, That the oontents of n~aras 3y and ¢ of renly

ars not dispated,
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5. That the contents 6? para 5 of reply are
vehemently denied, para 5 of 'applization are reiterated as
correot. The applica*ion is gell within time, The final
noedical test of applicconts fpr reoruitment took place on
14th June, 1988 and the spptﬁcants wvere deolared fit, hence
they becore entitled for apﬁointment, when they were not
pllowed *o join the ﬁuﬁies,jthey made a rapresentation to
the repondent no.3, but no ?ction has “een taken on that
ren:esentation, then no requ vas given on representation,

he approached to the lon'ble Tribunel,

€, That the sonten™s of pava 6(1) are not disputed.
74 That the contents of para 6(11) of reply are not

adoltted, para 4(ii) of aﬁplication are -eltereted as
gorrect. It may be poiﬂteé out that post of Rlack Smith

in the SAJ voritshop, "orthern “allray, Alambagh, Lueknow
are to be filled by direqﬁ recruitrent to etent of Skilled
Bloel: cmith by 257, and ncme gfrom tmployment Rxchange
Lueknoy were celled in tho year 1085, The name o€ the
applicants being repiste?od in vhe Zmployment Exehange were
forvarded for the said aﬁpoin“ment to the opposite party,3.

8, That *he cnnténte of pera 6(211) of reply are not
dispnted, f
Ce Thet the cont#nts o€ nera 6(iv) ef the reply are

not adrmittod, pere 4(iv) of application are rejterated os
correct, It may he pniﬁted cut that aftor vithdrawm the
ban order on fi1linqrn ﬁhe posts by reeraitront, the opposite

perty no.? had iscued the order for appointment of the

selected condida“ez within date of 22.4.1086 to 27,4,1987

when the order was not a-omplied, snother order was passed
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regarding the eppointrent of the selected candidate within
22.4.,1987 to £0.6,1683, irspite wf ths order of the opposite
party no.” the e-plieents wero jnﬁ ropointed, It is pertinent
to rention here that once a can@idate is sclected and hls nome
48 incluf@ed in the select 1ist for appointnent, “hen he has a
pight to be considecad fnr apno*w*n nt, vhen there 1s vacaney

ariesos, J

20, “het the cantenta of pera 0(v) of renly avo not

admitted, pira 4(v) of anplisation ave reitera”ed as correct.

11, mhat the contentz of pere E(vi) of renly are not

i

di:puted,

12, Taot thae conteon®s oP PaT0 vaii) of rerly are not

admittsd, porc 4{vii) of Bﬁﬂlicﬁ*i”ﬂ cre roiterated as oorrect,
% It may be pointed cut *hot onee & erndidate is selected his

nam? vas 4ncluded 4n tho szject List for appointrent, then he

&

hes a right to he sorgider e¢ “or apnointpmert ns end vhen

vagangy arises,

13, that the OOﬂ*ﬁﬂll 0f porg 6(?411‘ of renly are not

admitted, nara 4(4i1) »f ammlizetion ere reiterated as corroot.

It 1is imporiont to NﬂﬂtQOW'hO”e gt the part of Skilled RBlock
QFE‘3~7‘“1—Sm1&h is gtill avallablo 1n the 257 ainta of direct recruitment

and tho awplicait “ecore prorars, s a seleoted candidate they
have ri~1; *o e eyyniﬁ“eﬁ. ‘o opposite parties are bound to

app~int the cpplizanta 1y ~he soinelnel of premissory estopnle,

1z, Phrt tho gonterts A pares 7 and £ »f the renly
aro Mot aduitted, nrrags 5 end £ of annlicatioa are reiterrted

{8 oorrect,



the contents of peras €£410,11,12 end 13 of

15, That

reply needs no veply.

DatedsLuzkmows f v Q\\ﬂT % AT

Yarch § 1002 Doponent

Torifization

T the abhove w.ed “mongnt do herehr vorify
that the contan's 22 purtc } t~ 17 of the affidevit are
true to my own ‘tnowledge, “wthing s vrong in it and

n1othing roterial has been cpicealedy so help me fod,

DatedsTucknory f Cq\ﬁi:
| 275 2\ E\)}“ﬁl

iiarch yloc2 Deponent

Tounae’
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i the Jsutrs! aminstrative Tribunal Allahabad

Cirouit Beueh Lucknow,

Us fia 158 o 10
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£8T2 18 & wuwe wy rIuly,
a'nla dy L ol 8o tae coutents of parwgrooin 2 of tae

Lo #ieny, 1% tg suonitied a1 B P S

rii cvmva , Unirn of 10dis 13 raprssour o
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grree ot - L AT mes P : 4
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£aXa O3 & ie cupliowtion ig osrve=d by 10ttt uy iu view
of Tam pruel b2ty 5% 1980 gud uwo covee 3f Letian
gad 4risg ru Duta dat g,

axra 0
(1, iv reslv to rtae wani-nts of O g cosd 20 ) of the

gonlicition, tae (2t of tad apolle~nts a-rius

, e v o = e s : _
voaced I, I, i Gt Maatat, VL. s Lsy ok
Py B Lo, Py o e ES - P P T S S PO g e 3 ~ W32
Al 2l ot She amLlloaahs v v wltoiu tae s irda

Findoy For consider-oion on tha post of sciileo
Sk Ao cid Gk Wie3§ 1w 4 agied

(2)i0 rsoiy 0 tue wnseuts > waragrasi of 4 of tne
e el VEO WU Duay” VLo Ul A3 s E dsailad tuab
vibd Loapoduellt du. & luvitsed callon Liuw Lie
GupLoyueidt eXcuallye for cousideraviou vv tne
fordatiou of a pauci {o- a.poiutwent orf skilled

3lawk smith frow openu warket in the yoar 1984.1t
is al8o not deni=d that in response , ths

Sz o Suployuent ixohsnge forsarded the naues of the
""“applicants. Rest is denied.
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«ra 3(1ii) : deeds uo raply,

~oxm (1w} 3 au reuly to tue consun s oi avagraph 6(ivy
of tue application, it is suowittad ta.t tue
vxuel 80 formed was 1uvguticipatiou vzt tue
vanl order on fFilliug tue posts by rscruitwant
would ve witn-.-d;g@ out the van w:s extendud
for indefinife period and in suoun circuustaue
ges the said panel ocourd not be auctsd upon.
<ne appliocanbts were also iuformed vide latter
dated 20.3.v36 tast sne life oi tne pauel
had sxpired heuoce no furtuer =otion eau be
tacen for further prooe:uing in tue wattaer,
4 apvplicstits were alsy asked to get their
ugwes for /grded frow .awployunelt uXousuge
for tae po#t of ktmilaais iu c.les IV catagory
% for whioh ¢lsar vacanoy exieted sud tue
zuploymeut .xchauze had besu asked to seud the
. namee of caudidates for clzas IV catagory as
ausilgsis but no respousu was received frou
tas applicants. 4 true gopy of tus said

lotter dated 2, 5.'39 is auuexsd to tuis
reply ae Anuexure io, Ca=l gud ua=1/1.

<ava 4{ V) i‘he ccutonte of parazravh o(v) wve wot deuied,
but with ~n addition that the appointuent te
ve given wams for training aa apprentice
skilled arisams ou stipend ag=iust 2354
diract pecrui tueuis quota vide wo. s/ /12

? :
ALy | (sub)/et III dated 13.5.%s8.
0\1\\({“/
)

¥ I SN 1 S S NN
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sara 6 (VL) ih=t in reply to the oontents of parairapi
6(vi), tue suuineness of anuvexure no, 1 aud 2

pus toetats ars ucy denied.

* &Fura 6 (vii) -at in reply to the oontsuts of paragraph
5(vii) , it 1s suvmuitted toat evon aiter

Jitar Railway wasdoor Union, a recegnieesd

Jnion subwitteu setter dated lo.v.' 8 caalienging
tue opearatiou of iLae paundl., clailariy otaer
recoguieed uuious aleo aunuitted ocuuplaiuts
agaiuat tue operation of pauel. ihe wgiter wae
thnsreaf ter railged in the PiNi {Ferwauaut
negotisting wachiuery) aud it was decided with
tae eaid Unious that psuel wiil mot De oparated
sud ne action on the psuel would taken auy
further, In theee oircuwnetancse, it wae uot

posaible to grocoed the cass sy furtcher,
é‘/vf/\.’\‘ﬁp‘(/ '3){('\\ ?-f("o(“z Lz /*Lr\}qf clu&/\ﬂ(/{>

- fara 5 (viiijlhst in rejly to the couteuts of parasraph
6(viii) , it 1e sumwitted tuat uw represeutation
abpesre to lave beeu reosived, frou tue
applicants, It ie gle etated toat ou rfacts,
reashns aud cirouus o ucee etzited a.ove, it wae

not possible to operata the psusl o1 cousider

tue a-pliowits for or uuder the said pauel.

iars 73 Deuled . It is oubmitted that the avplicauts
are uot entitled to asuy reiief and tae applica-
tion 1ie liavie to be disuibsed. The grouunds

advanosd iu the application sre not temable u

LA X 4 ‘




- 4 -

Fara B3 LVeuied. Tae appPlicsuts are not sntitied to any

iuterim relief,

£Lara 9: santsix Nesds nc reply.

. -+ Lara 103 deeds no raply,

+arg 11: Ne:ds uo reply.
Farms 12; dezds no reply;
<ara 13 udesds no rsply.
Lugsiiow

! . | &/\C 3‘“"“’
dated 3 "\, 1,1992 | Respoudents.

' ‘o,
Iy !
rifi i
I, T X.Gula “ working as Ty ¢S Cee
in the offica of C&k W Zhop Northeru Asilway Alsmebagih Luckno
+ duly osuveteut gud autnorised to signaud verify this reply,

dv hereby verify thst tue conteunts of paragraph 1 to 13 of
- thia rzply are baead on information derived frou tie avwaila
vecords which is veli¢ved to be true.

uvigned and verified tide 3\"day of Jauusry 1992 at Luckuo

@WQ,&[‘M»
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Rl VRYY - L R
&R® Res P & T: 54960
Rly. : 421

Uttariya Railway Mazdoor Union &

( Registered. Recognised )
Affiliated to National Federation of Indian Railwaymen
&
Indian National Trade Union Congress

WORKSHOP DIVISIONAL BRANCH

C. P. SINGH Office : D-12, Grange Road, Railway
Divisional Secretary (Workshop’s) " Colony, Charbagh, Luckngw.
And 1 Res. : L-79-B, Punjab Nagar, Railway
Vice Prasident {Central) Colony, Charbagh, Lucknow.
Ref. No.. URMI /1§D iv/Amv ‘ Date ...16.26:88
The Dy .C.M.Es (W), , ey Cf-2—
Nelklye Cé&n ShOpspAmV.LKO. A’)’]%e7u(/tw ﬂ’\o

y

\

\

s

Dear Sir, . - /

Sub:«recruitment of Twehty seven persons empane lled
as Skilled in the trades of Blacksmith and
" Carpenters under the quota of 25%.

It is understood that the subject parel is going to be
operated by you inspite of gross irregularities in forming
the parel which include, among others, noneconsultation with
this union, arbitry extension of time span of panel from 1984
to 30.6.86,preferring the candidates with I.T.l1.@bzbema thus
overlooking the candidates with higher educational qualificate
ion of Matriculate etc. What is more surprising is that the
g bject panel includes such candidates who were earlier found
unsuitable for the posts of khalasis.

It has also been brought to the knowledge of this union that
some of the Casual carpcenters, recruited earlier,have been
promotad in skilled category and rest have been absorbed as
khallasis who also should have been promoted as Skilled artisa
prior to the operation of the subject panel.

This union desires that in the light of the above irregule
arities, an impartial enquiry should be instituted to find
~-t the truth and the operation of the subject panel should be
at t{. in abeyance so that industrial peace may not be disturbed

Yours fai ally,
4_\ ’\9;

(C.P.singh )
Divl.secretary (W)/
& Vice President
(Central)/URMU’

Copy for kind information & n/action tos=

1.GM/N.R1ly .NDLS.

2.Genl.b‘ec'y Y] UR.MU'NDLSO .

3. CoWobleg NoRIY NDLSs ‘ {’_

4
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infoms us that no post of Bkilled Black Smith are wacant as or

]

~

CENTRAL ADMINJZSTRATIVE TRIBUNAL J
CIRCLIT BENCH LUCKNOW

oy
('

‘i

O.2. Fo.117 of 1989 (L) ,

Ashok Kunar and another esscoe Applicant,

Versus

Union of India & others “essos Respondents,
17-10-1989
Hon'ble Mr. DsK. Agrawal, Jv.Me

Hon'ble Mr, K. Ob M,

Shri A.K. Chaturvedi, counsel for the sgpplicant and
Shri Arjun Bhargava, Counsel for the respondents are present 1

ané heard, {

Counter affidavit has not been filed on behalf of the
respondents, On the request of 8hri A, Bhargava, counsel for

the respondents, respondents are hereby directed to file

counter affidavit within four weeks to which the applicant may fil
rejoinder affidavit, 1f any, within two weeks thereafter,

As regards interim prayer, learned counsel for the respo

datc and he further undertakes that two posts of Skilled Black
Smith, 1if and when they came to exist, shall not be filied,

]

.Accordingly we direct the respondents that the two posts of 8Skillex

‘Black Smith, if and when they £all vacant, Shall remain unfilled

till further oréers of the Tribwnal. List this case on

Copy of this order be given to the counsel for the parties
as desiaed.
; Sd/- 8 - .

17/,d AM. ?lo&

// True Copy [/ o b ‘
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CIRCLIT BENCH LUCKKOW

O.A. N0,.117 of 1989 (L)

Ashok Kunar anc¢ another eevsee Applicant,
Versus
Union of India & others -essed Resp.ondents,
~ Tl

Hon'lle Mr, DoK,. Agrawal , J Mo
Hon'ble Mr, K, Obayva, Al e

Shri A.Ke Chaturvedi, counsel for the ppplicant and
Ehri Arjun Bhargava, Counsel for the respondents are present

anc. heard,

Counter affidavit has not been filed on behalf of the
respondents, On the request of Shri A, Bhargava, counsel for
the respondents, respondents are hereby directed to file
counter affi¢avit within four weeks to which the aiaplicant may £1i)
- - rejoinder affidavit, 1f amy, within two weeks the resfter,

As regards interim prayer, leamed counsel for the respondents
infoms us that no poet of 5killsd Black Smith are vacant as on
datc and he further uncdertakes that two posts of Skilled Black
8mith, if ané when they came to exist, fhall not be £illed,
Accordingly we direct the respondents that the two posts of Skilled
Black Smith, if and when they fall vacant, shall remain unfilled
till further orcexs of the Tribunal, List this csse on

21=12=1989 for heaxing.
Copy of this orcer be given to the counsel for the parties
as desided.
8/ 1 /{0 £d/- 8d/=- \
! | 2\‘“" \Uat!
A.M‘ ‘ l’\ "Qc. 4q\d\

// True Copy //
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Oo2e RO.117 of 1989 (1)

Ashok Kumar and another sessse Applicat,
Versug
Uzion of India & others ~ecsss Resi.ondente,
| T=iDe] 935

Hon'ole iire Let.ea AgXawal, Jd4e

bhri jehe Chaturvedi, counsel for the gplicant and
shri Arjon Bhargava, Counsel for the respondents are present

anhc he ard ™

Countsr asffidavit has not bcep fileé on behali of the
responcents, On the request of Shri A, Bhargava, counsel for
the respondents, responfente arxe hereby directec to file
counter affiGavit within four weeks to which the ayplicant may £11

rejoincer af ficdavit, if any, within two weeks thc reafter, -

As iegard: intcerim preyer, leéarmed counsel for the respondent
infoms us that no post of Bkilled Black Smith are wacant as on
Gate and he furthcr undertakes that two posts of Skilled Black
Smith, if an¢ when they coame to éxist, shall not be f£illed,
accorcingly we direct the respondentt that the two posts of Skill«¢
Elack Smith, if anc when they fall vacent, shall remain unfilled
£411 further oxcexs of the Irxribunal. List this case omn

24=32=1989 for hearing.
Copy of this orcer pe given to the counscl for the partiece

- //"\ 55 Gesided.

<8

\'{\é\ :34(.{/ 0/ &!/7/‘0 5Q/ = 84/-
O\\’ i Feli e }-\‘F Qco &%‘V—\M

// True Copy //



CENTRAL ADMINISTRATIVE TRIBUNAL

~J
b

CIRCUIT BENCH LUCKNOW

[N
N

O.2. N0O.117 of 1989 (L)

,;‘1‘3}';0}‘{ I(Uma:: XX RRR Applicanto
Versus
Union of Indis essees Respondents.,

23-6-83

Hon'ble Mr, D.K. Agrawal, J.M.

Prosent: Shri A.K. Chaturvedi counsel for applicant.
¥one for respondents,

The cffice report is that noticCes were issued to respondents.,

in the circumstances, a direction is given to Shri Anil
Crivastava, Addl, Govt. Counsel available in the court room

to take notice on behalf of respondents and assist the

Tribunal in securing the counter affidavit on behalf of them,
Let the counter affidavit be filed within 5 weeks to which the
apolicant may file rejoinder affidevit within 2 weeks thereafter.
List this case on 16-10-89 for orders/hearing as the case may
b,

, : MEMBER (J)

//True Copy//
: Ny
orm) Jiﬁagi



. . ‘ \)\
$
Y

R VAKALATNAMA | V3

Tn Tt Hondblo Covitral Hbminis VR 7;/‘60ndl,, Laelenoc .

| Before _
{ In the Court of

e

JV -
Claimant

Plaintiff
e Lok ' KumpR kove, e
A-Ma- IIM 1989 (L) Defendant 4‘ W * Appellant
0-A Mo ! 51___,___- ; Petitioner

Cixed % 23-8-89 " Versus
Defendant - Uﬂfmn ’7@ _9 M.a I Respondent
<

Temm e
O/

The President of India do hereby appoint and authorise Shri. A A/Um @’(a‘?ﬁQ)Q, /ez&‘k?f?ﬁf

to appear, act, apply, plead in and prosecute the above described suit/appeal/proceedings on behalf of the Union
of Tndia to file and take back documents, to accept processes of the Court, to appoint and instruct
Counsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in
the above described suit/appeal/proceedings and to do all things incidental to such appearing, acting, applying
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless express
authority in that tehalf has previously been obtained from the appropriate Officer of the Government of India, the
gaid Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not with draw or
withdraw from or abandon wholly or partly . the suit/appeal/claim/defence/proceedings against all or any
defendants/respondents/appellant/plaintifffopposite parties or enter into any agreement, settlement, or Compromise
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising
orin dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not suffcient time
to consult such appropriate Officer of the Government of India and an omission to settle or compromise would be
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may enter

into any agreement, settlement or compromise whereby the suit/appeal/proceeding is/are wholly or partly adjust
and in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer

the sperial reasons for entering into the agreement, settlement or compromise.

The President hereby agrees to ratify all acts done by the aforesaid Shri, A&y N .. &Xak %H-)Ci ye
Lersentise. G 7%1' ~,. LUclenea.. ... PP S US PRI .

.

in pursuance of this authority.

IN WITNESS WHERE OF these presents are duly executed for and on behalf of the President of
Indian this the. ...t eenerneerae e e PR 15 .

Dated ............................. 198 : . .. ......................
Desigation of the Executive Officer
(SHAKEEL  AHMAD
N.R.PJR.Rd. (Pb. Bg), Delhi-35 ~11,110/11—8-1986--1,000 F. She e
’\ ;‘&L\) Lo ";,‘-;-'_r_c. A . .' '.::' : j' .

Qsre/
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IN THE CEMTRAL APMINISTRA™ IVE TRIBUNAL, ALLAHABAD

CIRIUIT BERCH,LUCKNOW . .
"""" Gandhi Bhawan, O~neResidency

e Lucknow = 225 009
{Rcaistration Nao, #° ° of 197 )

e ¢t S

Py

NoJCAT/LKO/ Jud/CB/ v{$ﬁf{:é)W?loated .

- B 2

CAPFLICANT(S)

.

VERSUS
RESPONDENT{S)

€ N Se——— < T GRS

Ploasce take notice that tho applicant above named
has prescribed an application a copy whercof is enclosed
herzwith wnich has been registered in this Tribunal and has

Fixed __ day of 198 o

T T S T L~ e < —

for

,

If, rno apperamce is made on your behalf, your
pleader or by somc onc duly authoriscd to Act and plead
on your hchalf in the said application, it will be heard

and decided in your abscnce,

Given under my hand a2nd the scal of the Tribunal

this __ _ _day of

0 A

199 .
| ‘ e
“incsh/ \\’ ’V\\“\
For NEPUTY REGISTRAR
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CIRCUIT BEN

OeAs NO.117 of 1989 (L)

Ashok Kumar sesssce bplicaﬂto
Varsus
Union of India evecee Respondents,
2=]=89
~ .

Hon'onle Mr, Justice K, Nath, V.C,
;_i_g_x_‘x'ble Mr. Kedoe Rw‘ Agn_'.

We have heard the learmed counsel for the applicant,

Admit. Issue notice Respondents are directed to file
countexr affidavit within four weeks, to which the applicant.
may file rejoinder within twe weeks, thereafter, List
the case for f£imal hearing on 23-8-89, The applicant
Shri Md., Wasid Siddiqul shall alse sign the main
application within a weeks,

84/~ 8$4/=-
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